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.GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR
POWER (ELECTRICITY) DEPARTMENT

NOTIFICATI
The 3rd June, 2019
Mo. PEL.23/2615/79.- In exercise of the powers conferred by Clause (b} of Sub-section.{2).0f Section
180 read with Sub-section (2) of Section 67 of the Electricity Act, 2003 (36 of 2003), and of all other powers
cnabling it in that behalf, the ‘Government of Assam hereby makes the fnllowmg rialéy regardmg the
works of licensees, namely:- : : S

l. Short title and commencement —

(1) These rules may be calied the Assam Electricity Works of Licensees Rules, 2019, -

{2) They shall come into force on the date of their pubication in the Oﬂ'ic'i-aE‘G'azgtte.
2. Definitions- S L

{1} In these rules unless the context’ othem‘rise requires-

(a) "The Act” means the Electr:ctty Act, 2(}03

{b} “Ocecupier” of any building or Iand means a person in lawful occupatxon of :hat buildmg ar
land; '
{c) “Authorised Officer means an Officer nominated by the Gove of Assam for decndmg theissues,
(related to minsmxssmn and distribution Licensee); :

{d) Commission means Assam Electricity Regu]a!ory C‘omm:smon

€

{e) Energy means elecmcal energy generated, ransmitted or distributed fﬂr any purposes.

{f) Rules means the Rules framed by Staté Government under the Act;

{g) Government means Governnent of_' Assam _ ' o

(h) Repairing Authority means the person authorised to repair the street or the part of the street and

(2y All other words and expressmn used herein and not defined -in ihese rules shal! have Lhe :
meanings respecttvciy ass:gneé to ‘them in the Act.” . s
3. Licensee to carry out works—
(I)Ahccnsce may — o _ _
(a) carry out works, lay down or place any electric suf;piy line or other works in, thrbug-h; or against, any
building, or on, over or under any land whereon, where over or where under any eleciric supply-line or
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works has- not already been lawfully laid down or placcd by such Heensee, with the prior consent of the
owner-gr-ogcupier of any bulldmg or land -

{b) fix any support of uverhea(.’ Eme or’ ﬁny §tay or strut: reqmred for the purpose of securing in position
any support of an overhead line on any building or !ami oi-faving been so fixed, may aker such support:

Provided that in case”Wheré the: oynéror deeupier, of thes bmldlng or land raises objections in
respect of works to be carried out under this mie, thé Ticerises siiall ‘gbidin permission in writing from the
District Magistrate or the Commissioner of Palice. or. any ether officer atthorised by the State Government
in this behalf, for carrying out the works:

Provided farther that if at any tiin'e, the wner or occupier. of any building or land on which any
works have been cirried out or any stippati-of an-overhédd linei-siay or strut has been fixed shows
sufficient cause, the District Magistrate: or the Commissioner-of Police; or the officer authorised may by
order.in writing direct for any such works, suppon, stay or strut to be removed or alered.

{2y When makmg an order under subnrule (1), the Digtrict Maglstrale ot lhe Commissioner of Police or
. the officer so authorised, as the case may be, shall fix, after consideritig the representations of the
concerned petsons, if any, the amount of compensaﬂon or of annual rent, or of both, which should m his
opinion be pald by the licensee to the owner or accupter

{3) Every order made by a Dlsmet Magxstrm or:a Commissioner of Police or an authorised officer under
sub—mic {1yshall be subject to revision by the Apprapnate Commission.

(4) Nothing contained in this rule shall effect’ the powers tonferred upon any licensee under section 164
of the Act. e

4, W@rké'affectmg streets, mxlway, tranrway, tandl or waterway -

e

{1y Whﬁr& the exercise of any of the: powers eF a hcensee in, rclatmn 1o the execution of any works
involves the placing of any works in, under, over, along or across any streel, part of a sireet, ratlway,
tramway, canal or walerway, the licensee shall serve upon the person responsible for the repair of Lhe
street or part of a street (hereinafier referred to as “the repairing authority™) or upon the person for the time
being entitled to work ‘the fitlway, tramiway, canal or waterway {héreinafter referred -to as: “works
authority”), as the case may be, a notice in writing, not less than 15 days before commencing the
execution of the works describing the proposed 'works, together with a section and plan theteof on a scale
suﬁ'rc:ent]y large to show clearly: the details of the proposed works, and not in any case-smaller than one
inch to eight feet vertically and sixteen inches to the-amile horizontally-and. ptimating the manner in which,
and the time at which, it is proposed 1o interfere with or alter.any existing works, and shall, upon being
required to do 50 by the repairing authority or works authomy, as the case rmay be. from time to time give
suchy’ flmher mformauon in’ relaimn théreso as may be desired,

(2):1f therepairing authority intimates to.the.licensee. that it disapproves of such works, section or plan
giving reasons for disapproval, or approves thereof subject to amendment, the licensee may, unless sextled
by an agreement, appeal to the Appropriate Commission within one week of receiving such intimation.
whose-decisian, after considering the reasons given by the repairing authority for its action, shall be final.

(3)If the repamng guthority f)mis to give nonce in wmmg of its appmval or disapproval to the licensec
within 15 days of the receipt of the notice, it shall be deemed.io have-approved of the works, section and
plan, and ‘the licenses, afler giving not less than forty-eight hours' notice in writing to the repairing
authiority, may proceed to carry out the works in accordance withi the ‘notice and the section and plan
served under sub-rufe(l);

(4).if the. works authority disapproves of such works, section or plan giving. reasons for disapproval, or
approves thereof subject to amendment, he may, within 15 days after the service of the notice under sub-
rule (1) of rule S, serve a requisition upon the licensee demanding that any question in relation to the
works or L6 compensation, or fo the obligations of the works authority to others in respect thereof. shatl be
determined, unless settled by agreement, by the Appropriate Commission. o
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(5) Where no requisition has been served by the wodcs authcmty upan the llcensce thhm ths: time pcnod
provided under sub-rule (4), thc werks authonty shall be dccmcd 1o have a,ppmvcd qf the wozks section
and plan, and in that case, or whcm after the matter has been’ detcrrnmed by the Approprzate Commlssxou,
the works may, upon payment or securing: of compensatlon be executed accard;ng to the nouce .md the
section and plan, subject to ‘such modifications as may have been determined by the ADP*‘Oprmte
Commission or agreed upon between the parties:

Explanation.-In sub-rules (1) to (5}, thc word "works" inoludus a servme Ime in. under, ove:, along
or across a railway even if such line ig immediately attached or intenided to be immediately attached to a
distributing main, but does not include any other service line so altached. or intended to-be so atached to a
distributing main, or works which consist of the repair, renewal or amendment of cxisting.i.works-ec._f?which.
the character or position is not to be altered

(6) Where the works to be executed consmt of the laying of any. underground service lmc 1rpmcdtately
attached, or intended to be immediately attached, to a distributing main, the licensee shall give to the
repairing authority or the works authority, as the case may be, not'less than Forty-esght ‘hours* notice in
writing of his intention to execute such works;

{7) Where the works to be executed consist of the repair, renewal or amendment of existing works of
which the character or position is not to-be alterad, the licensee shall, except in cases of emergéncy, give to
the repairing authority, or to the works. authiority, as’ the case may be, not less thian forty-eight hiours' notice
in writing of his intention to' éxecute such 'woiks, and, on ‘the expiry of such notice, such works shall be
commenced forthwith and shail be carried op xy;th ail reasonable despazch and if possxble both by day
and by ni ght until completed.

5. Repairs and works during emergericy. - The HoenSec iiay, in case of emergernicy-dueto the breakdown
of an underground eleciric suppiy—!mc, after informing the repairing authority or the works authamy, as
the case may be, of his intention to do s/ place an overhead lme wnhout complymg w;th the proms:ons of
rule 4: .

Provided that such overhead line shail be used only untl the defect in the underground clectric
supply-line can be made good, “and in no case (unless with the written consent of the repairing authority,
works anthority or accupier as'the case may be) for & pernod exce:edmg six weeks and shall be removed as
soon a3 may be after such defect is rcmoved. TS R

6. Procedure for carrying out other wor.ks near sewers, pipes or.other electric lines or_-.wdr_k_s-. o

(1) The licensee orany duly authorised. person, as the case may be (hereinafler in this rule.referred 10.as
"the operator™), shall — e

(a) where the licensee requires to dig orsink any trench for iaymg down sny new elestric supply~tmes or
other works, near to which- any ‘sewer, - drain; - water-course - or. work. under the.contrel of the State
Government or of any Jocal authbrity, or any pipe, syphon, electric supply~hne or.other work beiqnbmg to
any duly authorised person, has been lawfully placed, or . :

(b} where any duly authorised person is required to dig or sink any trench for iaymg down or censh ucting
any new pipes or other works, near to which any electric supply-lines or works of a. hcensee have been
lawfully placed; unless it is otherwise agreed upon between the parties interested or in case of sudden-
emergency, give to the State Govemment:or local authority; or to.such duly authorized-person or (o the
licensee, .as the case may be (hereinafter in this Rule referred to as "the owner"), not less than forty-eight
hours' notice in writing before commencing to dig or sink the trench and: the owner shatl have: the right 1o
be present during the exeeution of the work, which shall be executed o the reasonable. sausfacnon of the
owner.

{2) Where the operator finds it necessary: to undermmc, but not to alter the posmon of any ptpc elcctnc
supply-line oF work, he shiall support it m posmon durmg the executmn of thc work and bf:fcre
completion shal provide a suitable and proper foundation- for it where so undermmcd A
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(3) Where the operator (bemg the licensee) lays any electric supp1y~lme across, or 5o as to be liable to
tcruelg. anﬁ'f pjpt:s, linés or service—p:pes of scmee-lmcs beinngmg_ fi dﬁiy authonsed petson of to any
pérson stpplying, t}aﬂs:mttmg or using cmergy ‘urider the ACE, he shall not, ‘except with the wrilten cansent
of stich iaérsen and in ancordancc wnth the mgﬁihttons on'sd éiy as 4 spcmﬁcd undcr scction 53 0(’ the Act,
lay his élechic supply~imw s as to come into contact with® an "such ‘pipes, kines or service-pipes or
serviceitibies,

‘(4) Where the operator makes default in complying with any of the prowsnons of this ruic he shall make
ﬁﬂ! éompemsanon for &ny ioss ot damage mcdrred by teason themof '

(5) Where-any- dlffmncc or dfspute arises under thl:‘§ rule; the ftter shal] be. determmcd by 'the
Appropriate:Commmission. T : :

{6) Where the licensee is a local authority, the references in dns mie to the local authority and (o sewers,
dr&"‘ifés %er—conmes or Works unt!er zts aﬁmﬁo}” shill riet epp!y e

7 Aiteratim uftthe pasmm of plpes, elecmc !me, e1e.~

(H Aay-li;:enm may alter the position of any pipe (not forning part of a local awthority's main sewer), or
of atiy.wire-under or over any place which.he. is suthorised 10 open gr-break .up, if such.pipe or wire is
likely-to;imerfere with the exercise of his.powers.under the Acti.and any person. may alter the position of

- any-electric supply-lines.or works of o licensee.under. or. over. any.such-place as aforesaid, if such clectric
supply-lines or works are-likely to interfere with-theJawful exerciSe.of any.powers vested in him.

(2) The licensee or other perdon desiring fo ke the alférition, dhiess othefwise agreed, shall, not less
than one month before commencing any alteration, serve upon the person for the time being éntitled to the
pipe;, wireg eleciric.supply- Jines.or works; as-the case may be (hereinufter.in this rule referred to as “the
owner'yacnotice.in weiting, describing the, pmpcsed aleration, together.with a section and pi;m thereof on
& seale: sufﬁmentiy;[arge to-show-clearly the detm}s of the proposed vworks, and not in any case smaller
than oné joch to eipht feet vortically and sixteen inches to the mile hotz:mntally, and intimating the time
when it is 1o be commenced, amf shali subsequent}y give such further m!'cnnanon in relahon therela as the
owner mﬂydﬁm. : : D : =

£3) Tha LDWHEr may, within fcurteem days aﬁer the servme -of the notice, s section.and plan, serve. upon the
operator  requisition to the effect that any question arising upon the.notice,-section or plan,: shall, uniess
settled by agreement, be determined by Appropriate Commisswn, and thercupon the matter shall be
determined by the Appropriste Convmigsion.” :

{4) THe Approptiate: Comimission to whom a-réference is made-undersubsrule (3], shatl have regard:to any
duties or chligations which the owner is under, and may require the operator to execute any temporary or
other mr&(s 50 a5 to avmd s far as possible, mterference ﬁwrew;th

{5} Whigte 'no requisition is served:upon the-operator undei subsrile: (3) within the-time hmu or-where
such r'iebjuisition has been served and the inaterihas been seuded. by afireament or detetinined by the
Appropriate Comunission, the alteration may, upon-payment or séeuring-ofany compensation accepied or
o -detcttmnﬁd by the Mmpnate Comrmssmn, be txecuted in accordance w:ti: the notice, scchon and plan

s

{ﬁ} Whﬂ@tﬁe nperamr desmng to make:the aiterauon makes defauit i complying with-any of these
+ provisions, e shall-make full compensation foriany: loss or damage:incurred'by reason thereof, snd. where
any differénce: or dispute arises as.to: the amount ofsuch com;mnsazmu, thie matter shall be determined by
the Appripeiite Cormision. - : : R

(7) ‘Where the owoer or oocupier desires o carry oul certain works himseif,-

a least ten days before the operatm desmng 10 make the a!terauon of plpcs or wires is enmled
10-cotmence. the alteration, serve upon the operator a stalement in writing 'to the effect that he desires to
execute the alteration himself and requires the operator to give such security for the repayment of any
expenses-as may be agreed upon or, in defaull of agreement, determined by the Appropriate Commission;
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(i) where a staternent is served upon the operator under clause (i), he shall, not less than fol;;} -elgh |, ours
before the execution of the alteration is reqmmi to be commenwd, fummh Such oy y
the owner a notice in writing mtsmating the timie when the ‘siteration is requ:red to be mmmenced' and the
manner in which it is required to be made; and therenpon the ovner may pmcwd to execute the alteralion
as required by the operator. : 5

(iii) where the owner declines to comply, or does not, within. the time-and.in the manner prcscribcd by a
notice served uypon hitm tnder clause (if), comply with-the notice, the operatar may mmaelf exmute the
altergtion; . . T

{iv) all expenses incwrred by the owner in complying with a notice served up:m him: by the opcrawr urder
clause {ii} may be recovered by him from the operator. : .

8. Works not repairable by the Appropriate Government, licensee or local authonty— The. hwusee shall,
open or break up any street not repairable by the Ceniral Government of the State: chemmenl ora local
authority only with the written ¢onsent of the person by whom: the strect is repairable or wuh the written
consent of the Appropriate Government.

Provided that the Appropriate Government shall not-give any such consent-as afbresaid, until the.
licensee has’given notice by advertisement or otherwise gs.that Government-may direct, and within.such
period as the that Governmenit may fix in this behalf, to the person above referred to, and until all
representations or objections received in accordance wuh lhe notice Exave hedn consademd by lhe that
Govermment. e :

9. Procedure for fencing, guarding, Hghting and .other safety measures refaiing io. works and immadiste
reinsiatement of streets, railways, sewers, drains or (unnels.-

(1) Where any person, in exercise of any of the powers confarred by or under these, rules upens or breaks
up the soil or pavement of any street, railway or tramway, or any sewer, drain or tunnel, he shait-

{a) immediately cause the part epened or broken up to be fenced and guarded and fix caution boards o
atert traffic: ' :

(b) cause a light or lights, sufficient for the warning of passengers before sunset, be set up and
maintained until sunrise against or near the part epened or broken up; '

{c) make suitable arrangements For smooth flow of traffic;

(d) fill in the ground and ;éinstzite_ andmake good the soil or pavement, of the sewer, drain or funnel,
opened or broken up with all reasanable speed, and carry away the rubbish occasioned by such opening or
breaking up; and

(e} afler reinstating and making good the soil or pavement, or the sewer, drain or tunnel broken or opened
up, keep the same in good repair for three months and for any further period, not exceeding nine manths,
during which subsidence continues. : '

{2) Where any person fails to comply with any of the provisions of sub-rule (1), the person having the
control or management of the street, railway, tramway, sewer, drdin or tunnel in respect of which the
default has occurred, may cause to Be executed the work which the defauler has delayed or omiited 10
execute, and may recover from him the expenses incurred in such execution. :

(3) Where any difference or dispute arises as to the amount of the expenses incurred under sub-rule {2},
the matter shall be determined by the Appropriate Commission.

10. Avoidance of public nuisance, environmenial damage and unnecessary damage to the public and
private propenty by such works.- The lcensee shall, while carrying out works, ensure that such works do
not cause public nuisance, environmental damage and unnecessary damage to the public or private -

property.
11. Manncr of deposit of amount for restoration of railways, tramways, waterways etc.- ’I he Heensee shatl

deposit the amount for restoration of ratiways, _tmmways waterways eic under these mlcs by mieans of
demand draft in favour of the officer-incharge of the maintenance of the works concerned.
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65 BF restoration of property affected by such works and mamtenm_ce thercof.- The licensee shall
fite rﬁsﬁérahon ofpmpeﬁy ai’fected by works ‘and uﬁdmake necessary maintenance thereof ror

13. Detcnnmatmn and payment of compensation to affected persons.-

{1y Wﬁemﬂm Ticensee makes defanlt in complying with any of the provisions of these rules, he shall make
full compensation for any doss or damagetiricutred by réason theres Yo the person affected, as may be
detenmined by the District Magistrate or by parties concerned.

(Y Wheieany difference and dispate arises as (5 the amoastof émﬁpensanan détermm::d under sub—mle
(1}, the manter shall be determined by the Appropriate Cornmiission. ‘

14“ !:""régéiﬁuré'fdr depﬁsit-df éo:ﬁpéns&tidn'payéblé' by the licensee ah&:fﬁfni:shing of security:-

(1) The antouint of compensation payable by the licensee: under these rules shall-be deposited by means of
desnand draft . _

{3 T s‘eémty required tobe famnished underthése: miles.shall-being irethe: f‘orm of Bagk Guarantee from
g Schedﬁ[ea bank orin any ‘ather:form as ‘mﬁy b Motifi ed by ‘the: appmpnale Government fram time to
nme n : . :

IS. Deiermnmhon of dispute or difference by the Appropriate Commission:- When a matter is broughl to
the Appropriate Commission for determination under these rules, the matter shall be determined by the
Appropriate’Commission within a petiod:of thirty: days andrafler hemrmg AHe-parties concerned.

16, Serviee- ef notice etc.- Whenever a notice or intimation is reqmrcd to be served upon a persan undcr
thése TrulEss the pmccdurc prowded uiider’ secnon 11 ofthe Act aﬂd ritfes - made there under shall be
followed. _

.. NIRAJ VERMA,
Principal Secretary to'the Government of Assam
‘Power (Elect;) Depaftment. -
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